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(g) the time by which this scheme is likely to be 
taken up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) As on 31.1.1999, there were 
15 sugar mills under the Bihar State Sugar Corporation 
Ltd.. All these 15 sugar mills have not worked during 
the current 1998-99 sugar season (October-September). 

(c) to (g) The closures could be due to variety of 
factors such as inadequate cane availability, unviable size, 
obsolete plant and machinery, technical and managerial 
incompetence, excessively high cane price not 
commensurate with sales realisation, financial crisis and 
many other fadors. Sugar mills have themselves to 
prepare schemp.s for reopening rehabilitation modernisation 
and get thenl,oproved by the Financial Institutions. 

Financial ,1 "istance is also available from Sugar 
Development F .. ,I (SDF) at concessional rate of interest 
for cane devel" Inent and rehabilitation modernisation 
schemes, subjeci 10 tUMilrT)ent of the conditions laid down, 
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, - - \ . Use of Animals (n Circuses 

1986. SHRI_ G .. ,JENDRA SINGH RAJUKHEDI: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether after ' decision of the Supreme Court 
delivered in December 1 ;)98, lions, tigers, beers and other 
animals cannot be put to work in the circuses; 

(b) if so, whether the Government are aware that 
more than 400 animals working in circuses are on the 
verge of starvation as a result of the said decision of 
Supreme Court: 

(c) If so, whether Kendriya Prani Sangrahalaya 
Pradhlkaran have also refused to take these animals into 
their custody: and 

(d) if so, the action being taken by the Government 
to save these animals from starvation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) No such deci~ion has been 
delivered by the Supreme Court, The application of Indian 
Circus F-ederation vide Civil Misc, Petition No, 12015/98 
in C,W.P, 890/91 in High Court of Delhi, praying for 
staying operation of notification dated 14,10,98 of 

Government of India prohibiting exhibition or training of 
Beers, Monkeys, Tigers, Panthars and Lions as performing 
animals has been dismissed by the High Court of Delhi 
vide Oreier dated December 16, 1998, According to the 
direction of the High Court in the above order, the GoVl_ 
of India has already made payment for the upkeep of 
the animals in the member circuses of the Indian Circus 
Federation for two months, The Question of surrender of 
animals by the circuses is yet to be decided by the High 
Court of Delhi. 

Eflllloyees of seven individual Circuses have obtained 
interim stay from \he High Court of Kerala on the 
operation of notification dated 14,10,98 mentioned above, 
the Govt. of India has initiated action to take over the 
animals from circuses and their rehabilitation, as and when 
the final Orders of High Court of Delhi and High Court 
of Kerala are delivered. 
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Amendments In Section 498·A of IPC 

1987, C9L SQNAJiAM_ CHOIIDHARY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government 'propose to amend 
section 498-A of the Indian Penal code by making the 
offences under it non-bailable; and 

(b) if so, the details thereof and the likely date by 
which such an amendment is likely to be brought in the 
House? 

THE MINISTER OF HOME AFFAIRS (SHRI LK, 
ADVANI): (a) and (b) No, Sir, The offence under Section 
498-A IPC is already non-bailable, 
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I lristallatlon of Dr. Ambedkar Statue, FCI, 
Trlvandrum 

1988, SHRI VARKAj.A RADHAKRISHNAN: Will the 
Minister of FOOD ANoCONSUME~ pleased 
to state: 

(a) whether the Food Corporation of India have 
received any memorandum seeking permiSSion for 
installation of the Statue of Dr, Ambedkar at FCI. Regional 
Office Trivandrum; 

(b) if so, the details thereol: and 
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(c) the time by which a final decision is likely to be 
taker. in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) Yes Sir. The Food 
Corporation of India (FCI) has received the following three 
memoranda seeking permission for installation of Statue 
of Dr. Ambedkar at FCI, Regional Office Trivandrum: 

(i) FCI Scheduled Castes and Scheduled Tribes 
Employees Welfare Association Regional 
Committee (Kerala) Trivandrum Memorandum 
dated 24.3.97. 

(ii) FCI Employees' Union Regional Committee 
(Kerala) Trivandrum Memorandum dated 
30.8.97. 

(iii) Fel Scheduled Castes & Scheduleds Tribes 
Employees' Welfare Association Regional 
Committee (Kerala) Trivandrum Memorandum 
dated 18.8.98. 

(c) No gUidelines have been laid down by the Central 
Government for installation of statues outside Delhi as 
this matter pertains to the local body State Government 
concerned. , : ,:, _ s 17 

Increaae in ISlITerroriat Activitiea -
1989. SHRI GURUDAS KAMAT: 

SHRl TARIQ ANWAR: 
SHRI JANG BAHADUR SINGH PATEL: 
SHRI RM"fls'RISHr;{A-BABA PAT1L: .', 
Sf-!R-Ijciii~~"l sHAmilA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether lSI and terrorist activities have increased 
In the country: 

(b) if so. the number of persons killed/injured due to 
lSI and terrorist activities during the year 1998 and 1999 
so far month-wise, location-wise and jts comparison with 
the same period of the last three years; 

(c) whether the families of victims were given the 
compensation: 

(d) if so, the details thereof. 

(e) the total RDX seized from lSI agents during 1998 
and number of persons aiTested/punished in this regard; 

(f) the number of 151 agents and terrorists arrested/ 
interrogated/killed and still confined in jails; 

(g) the number of cases being tried and the number 
of lSI agents/terrorists punished alongw~h the nature of 
action taken against such agents; and 

(h) the steps being taken to stop the entry of lSI 
agents into the country? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (h) The requisite information is being 
collected and will be' laid on the Table of the House. 
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1990. SHR.!.A~i\!'J ~U~A~RA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether Sulphur-Acid is drained out by Cord~e 
Factory; instead of marketing at Arvandadu, Ooty, Tamil 
Nadu; and 

(b) if so, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
No Sir. According to the information supplied by the 
Ministry of Defence. which is the administrative Ministry. 
the diluted Sulphuric Acid is concentrated and reused as 
far as possible. Effluents from the acid sec::on of the 
factory which need to be discharged are suitably treated 
to conform to the Specifications of the Tamil Nadu 
Pollution Control Board. 

(b) Does not arise in view of (a) above. 

Financial Aaaiatance to Jammu and Kashmir 

1991. SHRI VISHNU DATI VAIDYA: 
sttRJ RAWJ .SITARAM __ NAIK: 
SH_RI FRANCISCO-SARDINHA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 


